FORM A
PUBLIC ANNOT Nt_lf:\u';hi'l‘ ' : e T
(Under Regulation 6 of the Insolvency and Bankruptey lium'q ol |r!dIEI (Insolvency Reso
I Corporate Persons) Regulations, 2016)

FORTHE ATTENTION OF THE CREDITORS OF M/s.MY CHOICE KNIT AND APPARELS PRIVATE LIMITED
' RELEVANT PARTICULARS

|5 Namme of corporate debtor M/s.MY ('H()[(fl‘? !(NIT AND APPARELS
PRIVATE CIMITED D ot i o
2 Date of incorporation of corporate debtor 12/0372000: 6 & et L AR
3. | Authority under which corporate debtor is | Registrar of (‘umpf'mlcs, Bengaluru,
incorporated / registered Under the companies Act 1956

[ (\.arpm':m' Identity No, / Limited Liability U17299KA2009PTC049347

Identification No. of corporate debtor

J; Address of the registered offiee and principal | #26/18/11, 4™ Main, I;ﬂ (.'r(fs.s, Begur  Road,
| olfice (it any) of corporate debtor Bommanahalli, Bengaluru, KARNA TAKA-560068 |
| 6. Insolvency commencement date in respect of | 18/10/2019-Date of Order i _ ek
| corporate '(Iulalur 23.10.2019-Date of receipt of copy from NCLT.,
7, Estimated date of closure of insolvency | 180 days from date of commencement of Resolution
resolution process | Process which is 15/04/2020 e
8. Name and registration number of the | RAMANAHALLI  SHIVANNA  DODDABYREGOWDA,

insolvency professional acting as interim | REG NO. IBBI/IPA-002/IP-NO0S83/2017-18/11775

resolution professional

9. Address and e-mail of the interim resolution | NO.350 Ist Cross,Canara Bank Layout. Kodigehalli,
professional. as registered with the Board Vidyaranyapura (post) BENGALURU-560097

Mobile N0.9916633897.9483080322
E-mail: rsdgowdat@yahoo.co.in

10. | Address and e-mail to be used for | # 350 Ist Cross, Canara Bank Layout, Kodigehalli,
correspondence with the interim resolution | Vidyaranyapura (post) BENGALURU-560097
prolessional Mobile No.9916633897.9483080322

[ E-mail: rsdgowda@yahoo.co.in

L 06/11/2019

! 11, ’ Last date for submission of claims
|

l 2 Classes of creditors, if any, under clause (b) | Name the class (es)
ol sub-section (6A ) of section 2|, ascertained N/A
by the interim resolution professional

3. | Names of Insolvency Professionals identified | 1.
to act as Authorised Representative of | 2, N/A
creditors in a class (Three names for each | 3.
i A Rlass) by
14, (a)  Relevant Forms and Weblink: https://ibbi.gov.in/home/downloads
(b)  Details of authorized representatives | Physical Address: N/A
| are available at;

Notice is hereby given that the National Company Law ‘Tribunal has ordered the commencement of a corporate
insolvency resolution process of the M/s.MY CHOICE KNIT AND APPARELS PRIVATE LIMITED on
18/10/20109.

The creditors of M/s.MY CHOICE KNIT AND APPARELS PRIVATE LIMITED, are hereby called upon to
submit their claims with proof on or before 06/11/2019 1o the interim resolution professional at the address
mentioned against entry No. 10.

Fhe financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means,

A financial creditor belonging to a class. as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class [specify class] in Form CA :

Submission of false or misleading proofs of claim shall attract penaliies.

 Date : 24.10.2019

Place : 5 i
ace : BENGALURU Ramanahalli Shivanna Doddabyregowda

Name and Signature of Interim Resolution Professional




